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Heard Mr A.Roy, learned comic
appt arlng on behalf ol the applice:.r.
Application is admittoed. Issue noolcen
on the respendents by rejister.ad po,n.

List on 10.3.98 for written st -
ment and further orders.

Mr Roy prays for an interlm or i.r.
Also heard Mr S.Ali,learned Sr.C.U S.C
for respondent 1o.4 and Mr KePoPalhdic,
learned Assictant Zdvocate General,
iHizoram for respondents Mo.l to 3. v
Puthak submits that at present h. s
no instruction as on today. Conoi‘ieri
the difficultics of #r pathak we anjour.
the case till 11.2.98 for consiucraci-n
of the intcrim prayer.

Issme noticae un cie trosonsminls Lo
show cauun as to why tae praver 7or
interia ocder sha'l not by jraatrud.

rYoticz® is returnable by 11.2.98.
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' 62498 Meanwhile the. re5poq§ents shall noct
¢ B appoa.nt any persén as ‘beputy Inspector
SO0, 2. 7 General of Police (Admn.) on the strength
% /( of Mizoram Police Service Rules, 1997,
Iy i e e fules,
. %&,{ if it is not already filled up as on
Cleiza/KO 0A‘Vf : today .
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/3jL// 11.2.98 Mr K.P. Pathak, learned: Asstt.

Advocate General, Mizoram, éppearing on

behalf of respondent Nos.l, 2 and 3

prays for four weeks time to receive

instructiong, Mr A. Roy, learned counsel
: -4
for the applicant and Mr A.K. Choudhury,
learned Addl. C.G.S.C. appearing on
417—:§é—¢» behalf .of respondent No.4,. have no
g;; 2 ?3 objection in grantihg tiﬁﬁg‘l‘.ﬁ Accordingly
: four weeks tine allowed for receiving
1nstructlon ‘Meanwhile the interim order.
dated 6.2. 98 shall continue until -
further orders. . o
E Llst it on 10.3.98.
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— " %/;4 24.3,98 On the prayer of Mr K.P.Pathak,
o ¢ AR 7 A learned Advocate General, Mizoram and
~~
r/é %/WMZ/‘; c. . Mr S.Ali,learned Sr.c.g.s.c two weeks
>
V7 ? & 9 /)7" e time is allowed as a last chance for
9 S o (3 8 filing of written statement.
] t? ‘-/L ' List on 6.4.98 for written statement
. _ . and further orders.
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,) o~ %a{/‘ the matter at an early date and accor-
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Mr. M. Chand’*submats @hwbéhalf of
the Mr. a. Roy lh ‘sjﬂ«
indisposed angd praysxﬁfor

adjournmerit.* Prayer allowed

J.S’

: four weeks
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Mr.M.Chanda, ;éaﬁned;cédnséf“bn béhgli

of Mir.AsRoy prays for short adjournmeht .
as Mr.Roy is unable to attend the Court \
to-~day due to his personal difflculty. .

T ';v“u ] N PraybBt is allowed. ' : .
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Lweré b

SANE E S - Member

v » poee d
. L ' o . P lm

Sy o S
X ) Sy T . O BRI

N

1.12.98 : On the prayer of Mr. _M.Chanda,
4 : e
) on behalf of Mr. A.Roy, learned counsel :

for the appllcant the case™is adjgﬁrhed.“' ;
. . e Y Ty
till 6.1.1699, ; T
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.<On the prayer of counsel £
the Il;grf,-i_es .case is adjourned to-

6=9799.. for hearinge

bl 4 c't U‘- ¢
. - .
. - “‘!‘ . . ’ . - ) Pr
6.9.99 ... There” is ‘no representatlon on’
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_behalf of Lt,lge’ ,appllcant. . The
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the case is dlsmlssed for default.
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In view of the order paseed in
Misc.Petition Noj263 ot 99 ' this OuA. is
restored tofile, List on’ 18-11-99. e
o Interlm order granted earlier is also‘
restored, The. counsel for the opposite party
is not present, Copy has also not been -
served,. Therefore. liberty is given to other
side for modification/cancellation of this
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counsel for the applicant the case is

adJourned to 9.12. 99 for hearing.
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10.1.00* On the prayer of Mr. S.Sarma on
behalf of Mr. a. Roy, learned counsel
for the applicant the case is adjourned
till 14.2.00.
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24.3.00 No Division Bench is \available |
today. List on 28.4.00 for hearing. —
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2848600 Division Bench is not availabl
to~day. List for hearing on 20.6.00.
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L 7 %-/ 19.3.,01 The case was adjourned earlier
0 ‘lon several occasions for providing
L‘7’7 ‘9’ lhz 0 opportunity to the counsel for the appli=-
) A‘*""’ Lt £ cant;to obtain hecessary instructions.
fec - L(’W‘ er/w‘ié The cage wag listed for hearing to-day.
/;w,/ﬂ—*;h L/ #dve Mr.A.m P Roj learnedzg&{‘fﬁel assisted by .
!m 7 /,v;\,,é,, Mra} N D, Gos‘wami submitted that no
. y/f instructioné so far receive%efxéom the
Rt applicant in spite of their/efforts, \
- ﬂ/,f '~ - In the circumstances the applicatio'x ig—-
LT | closed for non-prosecut::.on.
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